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2. Learned AR for Revenue submits that revenue involved in

the present appeal is ¥ 2,72,603/-.

3. We find that the appeal filed by Revenue is covered by the
litigation policy circular No. F. No. 390/Misc/163/2010-]C dated
17t August 2011 as amended by F. No. 390/Misc./116/ 2017-]1C

dated 11t July 2018.

4. Consequently, Revenue’s appeal is dismissed.

(Dictated and Pronounced in open court)

(Dr. D.M. Misra)
Member (Judicial)

(Anjani Kumar)
Member (Technical)
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